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CENTRAL ADMINISTRATIVE TRIBUNAL 
JODHPUR BENCH 

ORIGINAL APPLICATION NO. 126/2005 

DATE OF DECISION:12.08.2005 

Hon'ble Mr. J.K. Kaushik, Judicial Member. 
Hon'ble Mr. G.R. Patwardhan, Administrative Member. 

Aakash Bhargava 5/o Shri . V.K .. Bhargava, resident of C/15, 
Mahaveer Colony, Ratanada, Jodhpur (Raj.). 

. . ................. ; ... Applicant. 
(P.Bohra, Counsel for the applicant.) 

VERSUS 

l.The Union of India through the General Manager, North 

(Mr. Salil Trivedi, Counsel for the re!;ipondents No. 1 to 4.) 

ORDER 

By Mr. J.K. Kaushik, Judicial Member 

Shri Akash Bhargava has invoked the jurisdiction of this 

. ' 

Bench of the Tribunal for seeking a mandate to the respondents to 

provide appointment to the applicants on the post of Luggage Train 

Guard· from the date other similarly situated persons were so 

appointed alongwith all consequential benefits amongst other 

reliefs. 

2. At the very outset, the learned counsel for the 

respondents has invited our attention to an order dt. 07.07.2005 

at Annexure R/1, page 51 of the paper book whereby the applicant 

8r ha_s already been granted the due benefits and has been promoted 
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and given posting _as well. The learned counsel for· the applicant 

does not dispute the position rather feels more than happy that 

good sense1 have prevailed with the respondents and they have 

ranted the due' benefits without any further exercise. In view of 

e· aforesaid development, this O.A stands disposed of as having 

(G.R. Patwardhan) 
Administrative Member 
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rart 11 and Ul ctestron"v/ 
in my presence on .(:7 {Pt l-4 , 
llnder the supervision of 
section efficer j J ) as per 
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